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FIR No. 135/2019

State  vs   Sachin Dalmiya
U/s 379/337/338 IPC

PS Prashant Vihar

05.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing no.

372/RG/DHC and Endst. No. 373-403/RG/DHC dated 28.06.2021 that only urgent

and final argument matters are to be taken up through VC and all other matters are

to be adjourned.

This is an application seeking permission to sale of vehicle bearing

no. DL 6CP 2345, moved by the applicant.

Present: Ld. APP for the State.

Applicant Ajay Oberoi, SPA holder of registered owner Satish 

Kumar Jain with Ld. Counsel.

Ld. Counsel for applicant prays for permission to sale and cancellation

of superdari and submits that applicant would suffer financial hardship and loss if

permission to sale the aforementioned vehicle is not granted.

Report  received  from  IO  perused.  Perusal  of  record  and  reply

submitted by IO reflects that there is no judicial order under the relevant provision

of Section 451/457 CrPC regarding the releasing of aforementioned vehicle. The

vehicle is stated to be released by the order of SHO while exercising power under

sec. 102(3) CrPC.  Report of the seizure of the aforementioned vehicle is found to

be  on record.   Ahlmad of  the  court  has  informed that  the  photographs  and the

indemnity bond concerning the said vehicle have also been placed on record.

Arguments heard. Record perused. 

It is clarified that in view of the judgment passed by the Hon'ble High

Court of Delhi in case  Manjeet Singh Vs State Cr.MC 4485/2013, the production of

vehicle during trial  is  not  necessary and the photographs of  the  vehicle  will  be

sufficient to be proved in evidence. Contd...



-2- FIR No. 135/2019

This being the case, the present application for permission to sale is

allowed subject to following conditions :-

1. That registered owner will  file  an affidavit  before  IO regarding complete

information/details of buyer of questioned vehicle within 15 days of sale.

2. That he will not dispute the identity of vehicle during trial.

3. That he will appear before court as and when called.

Before parting with this order, it is pertinent to record that though the

SHO has the power to release the vehicle U/s 102(3) CrPC, however, the same has

to be read in  consonance with the  mandate  of  Hon'ble  High Court  of  Delhi  in

Manjeet Singh (supra) the relevant excerpt is reproduced below:-

"95. With respect to fresh seizure of properties, the SHO/IO

shall produce the case properties before the concerned Court

within one week of  the  seizure  whereupon the  Court  shall

pass appropriate order within one month thereafter." 

Accordingly,  SHO  concerned  should  be  cautious  in  future  and  is

directed to follow the mandate of the judgment.

Further, IO is directed to file all miscellaneous papers before court in

main case file.

Application stands disposed off accordingly. 

Copy  of  this  order  be  sent  to  applicant,  SHO  and  IO  concerned

through electronic mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/05.07.2021



FIR No. 364/2021
State  vs   Deepak Paswan

U/s 356/379/411 IPC
PS Prashant Vihar

05.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 372/RG/DHC and Endst.  No. 373-403/RG/DHC dated 28.06.2021 that

only urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

This is an application for return of jama talashi articles moved

by the applicant/accused Deepak Paswan.

Present : Ld. APP for the State.

Ld. Counsel for accused.

Report of IO perused.  

In view of report of IO, no such jama talashi articles were seized

from accused by the PS concerned.

In view of this, application stands dismissed.

Copy of this order be sent to Ld. Counsel for accused through

electronic mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/05.07.2021



e-FIR No. 03698/2017
U/s 379 IPC

PS Prashant Vihar
05.07.2021

Matter is taken up through video-conferencing.

Keeping in view of the emergent situation due to COVID-19 pandemic, the

Hon’ble High Court has issued directions vide order bearing no. 372/RG/DHC and Endst.

No. 373-403/RG/DHC dated 28.06.2021 that only urgent and final argument matters are

to be taken up through VC and all other matters are to be adjourned.

This is an application for releasing of vehicle bearing registration number

DL 8SBG 8227 on superdari.

Present: Ld. APP for the State.

Applicant/owner Varun Kumar with Ld. Counsel.

Report received from IO perused, wherein it has been submitted that he has

no objection if vehicle is released on superdari.

Instead of releasing the vehicle on superdari this court is of the view that the

vehicle has to be released as per directions of Hon'ble High Court of Delhi in matter of

“Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Considering the facts and circumstances and laid down by  Hon'ble High

Court  of  Delhi,  vehicle  in  question  bearing  registration  number  DL 8SBG  8227 be

released to the registered owner by IO on furnishing security bond as per the valuation

report of vehicle on following conditions :- 

1. IO shall  verify the ownership of vehicle from concerned Transport Authority

before releasing the same.

2. IO shall prepare detailed panchnama also mentioning the colour, appearance,

make and other necessary details of the vehicle. 

3. IO shall take the colour photographs of the vehicle from the different angles and

also of the engine no. and the chasis no. of the vehicle.

4. The photographs should be attested and counter  signed by the complainant,

accused or the applicant as the case may be. 

Application stands disposed off accordingly. 

Copy of this order be sent to applicant through electronic mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/05.07.2021
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